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IN THE HON'BLE COURT OF CHIEF METROPOLITAN MAGISTRATE, 
TIS HAZARI, DELHI 

COMPANY CASE NO. 0 
5 
	OF ZQO&t 21) (4  

o311° 	
Attie over to 

REGISTRAR OF COMPANIES 
NCT OF DELHI& HARYANA 	I 
Tx FLOOR, IFCI TOWER, 61 NEHRU PLACE NEW DELHI 	 fiLV.t1 

COMPLAINANT 
0)/0/p 7 

V/S 

1. M/S HINDUSTAN CERAMICS LIMITED, 209-ESSEL CHAMBERS, 4, D.B. 
GUPTA ROAD, PAHARGANJ, DELHI 

2. MR. SAJJAN KUMAR MITTAL, 6K STONE, DELHI ROAD, HISAR, 
HARYANA 

ACCUSED 

COMPLAINT UNDER SECTION 159/ 162 OF THE COMPANIES ACT, 1956. cA ' 



31.05.11. 

Present. Ms. Kusum Yadav, company prosecutor for complainant. 

Accused is absent. 

Process u/s 82 Cr.P.0 issued against the accused Sajjan 

Kumar Mittal received back duly executed. 

Process server EHC Satpal Singh who executed the 

process u/s 82 Cr.P.C. Against the accused is present. His statement 

has been recorded. 

In view of statement of process server accused Sajjan 

Kumar Mittal is hereby declared proclaimed offender. Now file be 

consigned to the record room and be summoned back whenever 

accused is arrested. 

(A Y GUPTA) 

ACMM(SPL ACTS), CENTRAL 

DELHI/31.05.2011 
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I. 
ROC vs Hindustan Ceramics Ltd.  

CC No.2114-2117/03 

Statement of process server EHC Satpal Singh No. 167 

PP Cantt Hisar, Haryana. 

ON SA 
The process u/s 82 Cr.P.0 against the accused Sajjan 

Kumar Mittal r/o 6 KM Stone Delhi Road, Hisar, Haryana was 

assigned to me for execution. After receiving the process I reached 

at the above said address of the accused and found manager and 

father of the accused. They stated that accused has gone 

somewhere outside for the last six months. I tried to trace accused 

there but no clue of accused was found there. I made beating of 

drums through chokidar namely Pratap Singh on 08.03.11. Then I 

pasted one copy of above said process on the wall of the given 

address. I also pasted one copy of the process on the notice board of 

the concerned court. My detailed report in this regard is CW1/A which 

bears my signature at point A. 

RO & AC 	 C-A-N 

c#04-496-72-4 /47/h)4 	
(MAN G U PTA) 

Fyl~r ACMM(SPL ACTS), CENTRAL 

DELHI/31.05.2011 
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